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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

HYOERABAD BENCH : AT HYDERABAD. 

* ** 

0.A, No. 1068/93 	 Ot, of Decision : 28.3,94 

1, All India Pottal Employees 
Union of Postmen and Class ItI;EDS., 
Mangalagiri Branch, Rep; by its 
Branch Secretary, q.James. 

2. G.James, 	-. 	 - 

Vs 

a 	9,, Jtaton_oI' India, ñep; by its 
New Delhi — 110 Dot. 

2. The Post Master GeAeral, 
Eastern Region, Vijayawada — 2. 

3, Senior DLpes.sii........_.. 

offices, Chandramoulinagar 
Cuntur — 7. 

Applicants 

¼. 
Respondents, 

rnunsel for the Applicants 	Mr. P. Rathajah 
Counsel for the Reë4ncen 	;-....... 

CORAM: 	 - 

THE HON'BLE JUSTICE $HRI V. NEELADRI RAG : VICE CHAIRMAN 

THE HON'BLE SHRI R. !RANGARAJAN 	: 	MEMBER (ADMN.) 

Ci 



n 

O.A.M0.1068/93. 

JUDGMENT 
	

Dt: 28.3.94 

(AS PER HON'BLE SHRI mJS'I'ICE V.NEELADRI RAO, VICE CHAIRMAN) 

Heard Shri P.Rathaiah, learned counsel for the 

applicants and Shri N.R.Devara.i, learned standing 

counsel for the respondents. 

This OA is filed praying for a direction to 

the respondents to pay the HRA and CCA to the appli-

cants from 1.9.1989. Or the basis of the averments 

in the OA, it has to be held that they are claiming 
HRA ana -LI ac 	 - 

The a 1st applicant is All. Inia Postal 

Employees Union of Postmen and Clas_IVE.DS., 
Mengalagiri brancn oiiu - - 

working at Tadepalli SuL Post Office, Guntur District. 

Tadepalli Sub Post Office is within 8 Kilometres from 

Vijayawada. The Director General, Posts letter No; 

4-121/87_PAP, dated 29.4.1988 envisages payfent of 

HRA to Postal Staff at Tadepalli at Vijayawada rates 

till 31.8.1989. 

L-' 
It i-s--now---s-t-a-ted that similar direction was 

not given by the Director General Post sas necessry 

certificate was not gil,en by the District Collector, - -.,'- 
I .  

Now it is submitted that the District Collector;  

- . 	 necess 
?fIfjcat on 10.2.1994 ie., ;.after

; 
th 	

/ J 
reply in this OA is filed. 	 . . 

Gun tu r. 



 

In view of the above, the Director General, 

Posts is directed to iSsue the necessary letter in 

regard to the payment of BRA and CQA at Vjjayawada 

rates to the Postal staff at Tadepalli with effect 

from 1.9.1989. Time fot compliance is two months 

from the date of receipt of this order by the 1st 

respondent. 

7. 	The QA is orde -ed accordingly. No costs. 

(R.RAKGAMJAN) 	 (v. NEELADRI RAO) 
MEMBER (ADMIq.) 	 VICE CHAIRMAN 

DATED: 28th March, 1994. 	 1 -, 
Open court dictation. 	 1 

C 
vsn 	

1puty Registrar(iJ)t. 

To 

The flirector Gem ral, Postsj 
Union of India, New L1hi-1. 

The Postmaster General, Eastrn Region, 
vijayawada-2. 

The senior Superintendent otPOst Offices, 
Cii anaranioulinagar, Gunztur-7 

One copy to Mr.P.Ratnaiah, A&ocate, CAT,i-I, 

One copy to t'lr.N.R.LEvraj, Sr.C(,SC.CAT.flyd. 

One copy to Library, CAT.Hyd. 

One spare copy. 	
I 

pvm 
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TYPED BY 	 o:AREc BY f CHECKED B] 	 APPROVED BY 

IN THE M.,iTRAL ADMINISTRATIVE TRJB JNAL 
HYDEM3\D BEJCIj AT HYDERABAD 

THE HON'DLE A'tR.JUSTICE V.NEELjpJ RAO 
VICE CHAIRMAN 

THE HON'BLE 14R.4.3.GORTHI a MENBER(AD) 

THE I-JON' BLE MR)AND CCHANDRASEJcJjJ REDDY 
MEMBER( JIJDL) 

THE HON'BLE MR.R.RANGARAJPIJN  

ted 	-' 	1994 

ORDE1J1JWMENT 	 ) 

- 	
1!.A'R.A./C..r&,(No 

in 

.O.A.No. I493. 
T.A0No. 	H 	(w.p. 

ii 

Adni
d

itt4d arid Interim Directions 
Issue 

Allowe 

Dispojed of with directions 

Disrri9eed. 

Disrn4sed as withdrawn.. 

•. 	• 	 Dismifssed for tefault. 	. 

Rejeted/Ordered 

No order as to costs. 
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